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Mre M.R.Rajendran Nair : Advocate(lfer
applicant
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THE HON*BLE MR. N. DHARMADAN JUDICIAL MEMBER
&

THE HON'BLE MR. R. RANGARAJAN ADMINISTRATIVE MEMBER

1.Whether Reporters of localpapers may be allowed
- to See the judgment? ™

Z.Te be referred tethe Reporter or notz™

3.Whetner their Lordships wish te see the fair
copy of the judgment? WNo

4.To be circulated te all Benches of the Tribunal?'o

JUDGMENT

MR. No DHARMADAN JUDICIAL MEMBER

Applicant is a casual mazdoor whe has come for the
second time for getting direction te re-engage him as

. “‘ .
casual mazdoor and.%@&ﬂg% his name with kottom senierity.

Earlier when he filed 0.A. 1687/91, we disposed of the

application at the admission stage itself after hearingii
learned counsel for respondents with the direction te
respondents to dispose of applicant's representation

in accordarice with law. Pursuant to the Same, Annexure.I

has been passed which is challenged in this application.
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20 According te applicent he werked &8s a casual mazdoor
from S.3.84 to 1.5.85. He claims that in the light of recent
decisicn of this Tribunal he is entitled to re-engagement and
enlistment with bottom senioritye.

3. Respondents have filed reply and contended that
applicant has abandoned work and he remained absent for the
last six and half years. Hence he is not entitled te any
relief and the application is to be dismissed. Learned
counsel for respondets alseaéubmitteé that in theilight of
law laid down by the Tribunal applicant has no legal right
te be re-éngaged.

4e However, the matter requires further examination by
the second re8pondent in the light of law laid down by the
Tribunal and Sypreme Court on the duestion cof right of casual
mazdoors for re-engagement.

S5e ~ In this view of the matter, we dispose of the
wymaﬁnmmawmmmmduwum.Awwﬁwwme
direct the second respondent teo consider the claim of
applicant fer re-engagement taking inte consideration his -
prior service in the light of law laid down by the Tribunal
notwithstanding Annexure-I-IThis shall be done within a
peiiod of three mbnths from the date of receipt of a copy

of this judgment.

6o The application is dispesed of on the above lines.
Te There shall be no order as to costse.
M . NWVQWL'?&
(Re RANGARAUJAN) ‘ (N. DH&RMADAN)&Q
ADMINISTRATIVE MEMBER JUDICIAL MEMBER
29.6.93
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List of Annexures

1. Annexure -I Order No. ST=II/28-121/91 dated 30.$.9%
from CGMr, Trivandrum addressed teo the applicant



